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training in the CIOoperative manage-
ment have been worked out; 

(b) if sO. the nature thereof; and 

(c) if not, how much time it will 
take to complete them? 

The Deputy MinIster In the Ministry 
of Community Development and Co-
operation (Shrl B. S. Marthy): (a) 
The details are still under examina.-
tlon. 

(b) Does 110t arise. 

(c) It ish difficult to give an indi-
cation. 

PAPERS LAID ON THE TABLE 

12 hrs. 

AUDrr REPORT, APPROPRIATION Ac-
COUNTS ETC. OJ' RAILWAys 

The Miaister of FinaDoe (Shrl T. 
T. Krishnamachari): I beg to lay on 
\he Table a copy each of the following 
papers:-

(i) Audit Report, Railways, 
1960, under article 151 (1) of the 
Constitution. [Placed in UbTartl. 
See No. LT-3819/65.] 

(ii) Appropriation Accounts, 
Railways, for 1963-64 Part I-Re-
view. [Placed in UbTartl. See 
No. LT-3819/65.] 

(iii) Appropriation Accounts, 
Railways, for 1963-64, Part II-De-
tailed Appropriation Accounts. 
(Placed in LibTary, see No. LT-
3821165.] 

(iv) Block Accounts (including 
Capital Statements comprising 
the Loan Accounts) Balance 
Sheets and Profit and Loss Ac-
counts, Railways, for 1963-64. 
[Placed in Library. See No. LT-
3822/65.] 

UK-INDIA TRADE AGREEMENT (AMEND-
MENT) RULES 

The Deputy Minister In the Ministry 
01 Law (Sbri J,aganatha Rao): On 
behalf of Shri Manubhai Shah, I bel 
to lay on the Table a copy of the 
United Kingdom-India Trade Agree-
ment (Amendment) Rules, 1964, pub-
lished in Notification No. 3li (2)-Tar/ 
63 dated the 3rd October 1964, under 
sec. llA of the Indian Tariff Act. 
1934. [Placed in L;br4TY. see No. 
LT-3823/65]. 

RICE-MILLING INDUSTRY (REGULATION 
AND LICENSING AMENDMENT RtJLES 

FOOD CORPORATION RULES 

The Deputy Minister in the MInistI'T 
of Food and Agriculture (Shr! D. L 
Chavan): I beg to lay on the Table: 

(i) a copy of the Rice-Milling 
Industry (Regulation and Licen-
sing) Amendment Rules, 1965, 
published' in Notification No. 
G.S.R. 133 da'ted the 23rd January, 
1965 under sub-section (6) of sec-
tion 3 of the Essential Commodi-
ties Act, 1955. [Placed in LibTaTtl. 
see No. LT-3824/65]. 

(ii) a copy of the Food Corpo-
rations Rules, 1965, ,published in 
Notification No. G.S.H, 117 dated 
the 13th January, 1965, under BUb-
section (3) of section 44 01 the 
Food Corporations Act, 1964. 
[Placed in LibTary. See No. LT-
3825/65]. 

NOTIFICATIONS UNDER EMpLO~ 
PROVIDENT FUNDs ACT 

ANNUAL REPORT OF EMPLOYEES' PRo-
VIDENT ORGANISATION 

Shri Jagaaatha Rao: I beg to lay 
on the Table: 

0) a copy of Notification No. 
G.S.H, 1795 dated the 19th De-
cember, 1964 under sub-section. 
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(2) of section 4 of the Employees' 
Provident Funds Act, 1952. 

(ii) a copy of Notification No. 
G.S.R. 1796 dated the 19th De-
cember, 1964 issued under sec-
tion 1 of the Employees' Provi-
dent Funds Act, 1952. [Placed in 
Library. See No. LT-3826/65] 

(iii) a copy each of the follow-
ing Notifications under subs-section 
(2) of section 7 of the Employees' 
Provident }c'unds Act, 1952:-

(a) The Employees' Provid!'nt 
Funds (Ninteenth Amendment) 
Scheme, 1964, published in Noti-
fication No. G.S.R. 1845 dated 
the 26th December, 1964. 

(b) The Employees Provi-
dent Funds (Amendment) Scheme, 
1965, published in Notification No. 
G.S.R. 71 dated the 9th January, 
1965. 

(c) The Employees' Provi-
dent Funds (Twenty-first 
Amendment) Scheme, 1964, 
published in Notification No. 
G.S.R. 11 dated the 2nd Jan-
uary, 1965. 

(d) The Employees' Provi-
dent Funds (Amendment> 
Scheme, 1965, published in Noti-
fication No. G.S.R. 71 dated the 
!nh January, 1965. 

(e) The Employees' Provi-
dent Funds (Second Amend-
ment) Scheme, 1960, published 
in Notification No. G.S.R. 106 
dated the 16th January, 1965. 
[Placed in Library. See No. LT-
3727/65J. 

(iv) a copy of Annual Report of 
the Employees' Provident Fund 
Organisation 1963-64. [Placed in 

Library. See No. LT-3828/65J. 

12'03 hrs. 
MESSAGES FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following messaees received from the 

Secretary of Rajya Sabha:-

0) 'In accordance with the pro-
visions of rule III of the Rules 
of Procedure and Conduct of 
Business in ths Rajya Sabha, I 
am directed to enclose a copy of 
the Employees' Provident Funds 
(Amendment) Bill, 1965, Which 
has been passed by the Rajya 
Sabha at its sitting held on the 
18th February, 1965.' 

(ii) 'In accordance with 'the pro-
visions of rule III of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Press and Registration of Books 
(Amendment) Bill, 1965, which 
has been passed by the Rajya 
Sabha at its sitting held on the 
18th February, 1965.' 

12'04 Us. 

BILLS, AS PASSED BY RA.T,Y A 
SABHA 

Secretary: Sir, I lay on the Table of 
the House the following Bills, as pas-
sed by Rajya Sabha:-

(1) The Employees' Provident 
Funds (Amendment) Bill, 1965. 

(2) The Press and Registration 
of Books (Amendment) Bill, 1965. 

12'04 hl's. 

COMPANIES (AMENDMENT) BILL 

(i) REPORT OF JOINT COMMITTEE 

8hri Krlshnamoortby Rao (Shimo-
ga): I beg to present the Report at 
the Joint Committee on the Bill fur-
ther to amend 'the Companies Act, 
1956. 

(ii) EVIDENCE BEFORE JOINT COMMtI"l'D 

Sbri Krishnamoortby Rao: I beg to 
lay on the Table a copy of the evi-
dence given before the Joint Commit-
te.e on the Bill further to amend '.h& 
Companies Act, 1956. 


